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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 130/2024 (WZ)

IN THE MATTER OF: -

SURESHBHAI TUKARAM NAAME & ANR. APPLICANT(S)
VERSUS

M/S RAVI INFRA BUILD PROJECTS RESPONDENT(S)

LIMITED & ORS.

REPLY ON BEHALF OF RESPONDENT NO. 6,
CENTRAL POLLUTION CONTROL BOARD(CPCB)

1. That, the Hon'’ble National Green Tribunal, Western Zone Bench (WZ), Pune
(hereinafter referred to as "Hon’ble NGT") vide its order dated 23/07/2024 in Original
Application (hereinafter referred to as "OA") No. 130/2024 (WZ) has sought the reply
of Central Pollution Control Board (hereinafter referred to as "CPCB") in the instant

N matter. Thereby, the reply is made in succeeding paragraphs.

2. That, at the outset, the Answering Respondent deny all claims, contentions,
allegations and averments against the Answering Respondent i.e. CPCB in the

above OA contrary to anything stated or submitted in this reply. Nothing in the OA

may be deemed to have been accepted or admitted by the Answering Respondent
for want of a specific denial, save and except any averment which has been
expressly admitted hereinafter.

3. That, CPCB is a Statutory Board constituted under Section 3 of the Water
(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as "Water Act,
1974"). It performs the functions under the Water Act, 1974, The Air (Prevention and
Control of Pollution) Act 1981 (hereinafter referred to as "Air Act, 1981") and The
Environment (Protection) Act, 1986 (hereinafter referred to as "E(P) Act, 1986").
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4. That, the present application has been filled by the petitioner that severe
environmental degradation in the form of air, water and noise pollution is caused due

to installation of stone crusher by the Respondent No.1 i.e. Ravi Infra Build Pvt. Ltd.

PRELIMINARY SUBMISSION

5. That, as per the modified directions dated March 07, 2016 issued by CPCB to all the
State Pollution Control Boards/Pollution Control Committees (hereinafter referred to
as "SPCBs/PCCs") under section 18(1)(b) of the Water Act, 1974 and the Air
Act, 1981, “Stone Crushers” are categorized under ‘Orange’ Category and are

required to obtain Consent to Establish (hereinafter referred to as "CTE") and
Consent to Operate (hereinafter referred to as "CTO") from the concerned
SPCB/PCC. The Stone crushing units should operate only after obtaining CTE and
CTO from the concerned SPCB/PCC and shall comply with the conditions laid down
in CTE and CTO.

6. That, the Emission Standards for stone crushers were notified under the
Environment (Protection) Act, 1986 by the Ministry of Environment, Forest & Climate
Change (hereinafter referred to as "MoEF&CC") vide Notification No. G.S.R. 742(E)
dated 30" August, 1990 and G.S.R. 7(S. No. 37 of Schedule- |), and G.S.R. 422 (E)
dated 19.05.1993 (Annexure-ll of Schedule-VI) as corrected by S.O. 801(E) dated
31.12.1993. The Stone crushing units shall comply with emission norms prescribed
under the Environment (Protection) Rules, 1986 (hereinafter referred to as "E(P)
Rules, 1986").

7. That, the CPCB formulated Environmental guidelines for Stone Crushing Units in
July, 2023 and circulated to all the SPCBs/PCCs for its implementation. The said
guidelines stipulate the general and source specific pollution control measures j_'f.'.'..';;'Q._;:::;f:m-,:
required to be taken by stone crushing units to prevent/suppress dust emissions. ,;.I’-:": ‘
Para 6.0 (i.e. Regulatory /Monitoring Mechanism for Stone Crushing Unit) of the said Jr‘""i"*',
guidelines stipulate that new Crushers should be allowed to operate only :nfﬁ:‘,
dedicated crusher zones as per the siting policies of SPCBsIPCCs/State\\C)
Government. Stone crushing unit should be operated only during day time (i.e. 6.00 ' ‘
AM to 10.00 PM) to avoid inconvenience to the nearby residents due to ambient
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noise. A copy of the Environmental Guidelines for Stone Crushing Units issued by
CPCB in July, 2023 is annexed as Annexure -R6-|

8. That, the MoEF&CC has notified the Noise Pollution (Regulation and Control) Rules,
2000, vide S.0.123(E) under the E (P) Act, 1986. The said rules prescribe ambient
air quality standards in respect of noise for various areas/zones,; responsibility as to
enforcement of noise control measures; restrictions on the use of horns; sound
emitting construction equipment; complaints to be made to the authority; power to

prohibit, etc. continuance of music, sound or noise, etc.
Rule 3(1) and 4(1) of the Noise Pollution (Regulation and Control) Rules, 2000
notified by the MoEF&CC vide S.0.123(E) dated 14.02.2000, stipulates the Ambient

Air Quality Standards in respect of Noise, as below:

Ambient Air Quality Standards in respect of Noise

Area Code [Category of Area/Zone Limits in dB(A) Leq*
Day Time Night Time
(A) Industrial area 75 70
(B) ICommercial area 65 55
(C) Residential area 55 45
(D) Silence Zone 50 40
Note:

e Day time shall mean from 6.00 a.m. to 10.00 p.m.
« Night time shall mean from 10.00 p.m. to 6.00 a.m.
« *dB(A) Leq denotes the time weighted average of the level of sound in decibels

on scale A which is relatable to human hearing.

Further, the Environment Department, Government of Maharashtra issued Govt.
Resolution (GR)/order dated 21.04.2009 with respect to implementation of the Noise
g-";";i.:‘\ Pollution (Regulation and Control) Rules, 2000 which is annexed as Annexure-R6-II
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It is humbly submitted that violations, if any, under the concerned Acts/Rules are to
be dealt by the respective agency as per provisions stipulated under such
Acts/Rules.

PARA-WISE REPLY
9. That, no comments are offered over the averments made in Para nos. | & Il of the
OA being introductory in nature.

10. That, with regard to the averments made in Para nos. Ill & IV, it is humbly submitted
that submissions made at Para nos. 5 to 8 of this reply affidavit are re-iterated and
not repeated herein for the sake of brevity.

11.That, no comments are offered over the averments made in Para nos. 1 to 7 under
‘brief facts of the case’ of the OA being introductory in nature.

12.That, no comments are offered over the averments made in Paras 8 to 10 under
‘brief facts of the case’ of the OA being matter of records.

13.That, the averments made in Para nos. 11 to 14 under ‘brief facts of the case' of OA
are related to the grant of CTE & CTO, renewal of CTO and information sought
under RTI by the applicant from Maharashtra Pollution Control Board (hereinafter
referred to as "MPCB") w.r.t. distance criteria.

It is humbly submitted that, averments do not refer to this answering respondent,
hence, may be suitably replied by MPCB.

14.That, the averments made in Para nos. 15 and 16 of OA under ‘brief facts of the

case’ does not refer to this Answering Respondent, hence need no reply frdm"*;:
ﬂ ’

Answering Respondent. ,f
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15.That, the averments made in Para nos. 17 to 18 under ‘brief facts of the case’ of (DA
are regarding the siting criteria prescribed by MPCB. It is humbly submitted that the
said averments may suitably be replied by MPCB.
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16.That, the averments made in Para nos. 19 to 22 under ‘brief facts of the case’ of OA,
are regarding violations of CPCB guidelines for stone crushing units. In reply it is
humbly submitted that stone crushing units shall comply with emission norms
prescribed under the Environment (Protection) Rules, 1986 and Environmental
Guidelines for stone crushers issued by CPCB in July, 2023 and Conditions laid
down in Consent by the concerned SPCB.

17.That, the averments made in Para nos. 23 to 30 under ‘brief facts of the case’ of OA
are regarding environmental pollution caused due to operation of stone crushers, it is
humbly submitted that submissions made at Paras 5 to 8 of this reply affidavit are re-
iterated and not repeated herein for the sake of brevity.

18.That, no comments are offered over the averments made in Para nos. 31 to 35

under ‘brief facts of the case’ of OA being matter of record.

19.That the averments made in the Paras 36 to 40 under ‘brief facts of the case’ of OA
are regarding contamination of River Kajali by stone quarry and stone crushers and
scarcity of water due to bore blasting process by Stone quarry. In reply, it is humbly
submitted that Stone quarry and stone crushers need to comply with distance criteria
and consent conditions issued by MPCB. In case of any violation of consent
conditions, action may be initiated by MPCB as deemed fit under the provisions of

Environmental Law.

20.That the averments made in Paras 41 to 47 under ‘brief facts of case’ of OA, are
matter of record and hence, do not merit a response from the Answering

Respondent.

21.That, the averments made under heading “Grounds” (Paras | to XVIIl) are about the
various Grounds for filing the present Original Application by the Applicants. It is
humbly submitted that submissions made at Paras 5 to 8 of this reply are re-iterated

’ and are not repeated herein for the sake of brevity.

jéZ.That no comments are offered over the averments made in Paragraphs of OA

related to “Limitation” (Paras 1 to 2), “Interim Prayers” (Paras | to Il) and “Prayers”
' (Paras A to G).
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23.That, in light of the above submissions, this Answering Respondent No. 6 i.e. CPCB
shall abide by any order(s) or direction(s) passed by this Hon'ble Tribunal in the
present QOriginal Application.

Pratik D. Bharne’
(Scientist 'E' & Regional Director)
Central Pollution Control Board

"~ &g PRew / Regional Director
PHara uguor =T S
Central Pollution Control Board

Femera, qut/Regional Directorate, Pune
qafaRvr, a9 U SAarg oRadT S, HRG SR
M/o Envt. Forest & Climate Change, Govt. of India

w4 4. 990, teTd v &, TR s, TR, T - 411045
Sr. No. 110, Hirabai Dhankude Hall, Baner Road, Baner, Pune-411045
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 130/2024 (WZ)

IN THE MATTER OF: -

SURESHBHAI TUKARAM NAAME & ANR. APPLICANT(S)
VERSUS
M/S RAVI INFRA BUILD PROJECTS RESPONDENT(S)
LIMITED & ORS.
AFFIDAVIT

|, Pratik D. Bharne, working as Scientist 'E' & Regional Director in Central Pollution
Control Board, Regional Directorate, Survey No. 110, Hirabai Dhankude
Multipurpose Hall, Baner Road, Baner, Pune — 411045, do hereby solemnly affirm,
declare on oath and state as under:

1. That the deponent is authorized representative to represent the Respondent
CPCB in the present case, and as such, | am well conversant with the facts and
circumstances of the present case on the basis of the information derived from
the official records, and hence, | am competent and authorized to verify, sign
and swear this affidavit on behalf of the Respondent CPCB.

{‘--}ﬁ-.:-_-h} 2. That the accompanying reply may be read part and parcel of the present
affidavit as | am competent to swear this affidavit.

3. That the ~contents there of are true and correct on the
basis of the record maintained during ordinary course of business of CPCB
and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

booam

DEPONENT
T i Py / Regional Director

Central Pollution Control Board
freemerd, 91/ Regional Directorate, Pune
qfaReT, 3 W@ Ao IRadad Jed, HRG TER
Mo Envt. Forest & Climate Change, Govt. of India

4. 190, ENWTE S g, AR 8, AR, T - 411045
(Sr‘ No. 110, Hirabai Dhankude Hall, Baner Road, Baner, Pune-411045
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VERIFICATION

g
Verified at Pune on this day...lﬂa{' December, 2024 that the contents of the
above reply are correct and true on the basis of the record of the cases as

mentioned in the day to day affairs of the CPCB. Nothing has been concealed
therefrom or mis-stated.

Pﬂ-{.ﬁsm* .
DEPONENT - Respondent No. 6

~ &g P / Regional Director
s e -
Central Pollution Control Board
femera, qol/Regional Directorate, Pune
COUNSEL for Respondent No. 6 qataer, 39 13 ey oREE S, SR SR
M/o Envi. Forest & Climate Change, Gowvt. of India
T 4. 990, ERWT UGS §d, TR W8, TR, T - 411045
Sr. No. 110, Hirabai Dhankude Hall, Baner Road, Baner, Pune-411045

Noted & Registered
At.Sr.No..Je7l/22L ...

BEFORE ME

MANISHA SAMEER CHITNIS
NOTARY
GOVERNMENT OF INDIA

.9 DEC 204

NOTARIAL ~ NOTARIAL NOTARIAL - NOTARIAL
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Environmental Guidelines

for

Stone Crushing Units
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Central Pollution Control Board

Ministry of Environment, Forest and Climate Change

Parivesh Bhawan, East Arjun Nagar

Delhi-110032

(July, 2023)
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1.0 Introduction

Stone crushing sector is an important industrial sector engaged in producing crushed
stone of various sizes (40 mMm.20 mm.10 mm. crushed sand, stone dust
etc) depending upon the requirement which acts as raw material for various

construction activities.

Stone crushing operation releases a substantial amount of fugitive dust, which not
only pollute the environment, but also pose a health hazards to the workers and the
surrounding population. The growth in infrastructure is leading to increase in demand
of raw materials, thereby resulting in the need to set up new stone crushing units or
increase production from existing units. This poses a challenge to maintain the
ambient air quality, which is possible if environmental guidelines predetermined by the

industry concerned are followed.

Inventory and information about stone crushing units gathered from 27 SPCBs/PCCs
(Arunachal Pradesh, Andaman & Nicobar island, Assam, Bihar, Chandigarh,
Chhattisgarh, Daman, Dadra & Nagar Haveli, Goa, Gujarat, Haryana, Himanchal
Pradesh, Jharkhand, J&K, Karnataka, Kerala, Madhya Pradesh Maharashtra,
Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, Sikkim, Tripura,
Uttarakhand), and the data received indicates that there are about 16,931 stone
crushing units with capacity ranges between 0.1 TPH to 1,400 TPH.

2.0 Classification of Stone Crushing Units

Based on the information received from SPCBs/PCCs, stone crushers may be

classified into small, medium and large-scale in terms of production capacity.

S.No.| Category |Production capacity (TPH)
1. |Small Scale Up to 25
2. |Medium Scale 26 to 100
3. |Large Scale 100 above
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3.0 Stone Crushing Process

The stone crushing process can be broadly divided in following stages:

3.1 Transportation of raw material: Stones extracted from various sources are

transported to stone-crushing units by means of trucks, trailers or automatic dumpers.

3.2 Primary crushing: Mined stones are fed directly into the primary crusher through
stone feeders. The primary crusher breaks large stones and boulders into 100-140
mm size stones. Crushed stones are sent to secondary crusher for further reduction
into smaller sizes. Various types of crushers are used in stone crushing industry. Jaw

crushers are widely used as primary crushers.

3.3 Secondary crushing: After primary crushing, crushed stones are fed to
secondary crushers through conveyor belts. In this stage, stones are further crushed
to a size of 40-60 mm to 10 mm or even smaller. Stone crushing units use different
types of crushers for secondary crushing. Granulator or cone crusher is usually used

for secondary crushing.

3.4 Screening: From secondary crusher, crushed stones are transferred for
screening through a conveyor belt. Screening is the process for segregating products
of various sizes. Different mesh size screens are aligned one below the other and
each screen is connected to a separate conveyor belt for discharging different size
products. Mass that remains on the screen is called ‘oversize’ and material that
passes through screen is called ‘under size’. Oversize is returned to secondary
crushers for further crushing and then again to screen. Under size is discharged
through a ‘telescopic chute’ and screened products of various sizes are conveyed to
stockpiles by belt conveyors. Different types of screens are used such as; grizzly-
type screen, vibrating screen and rotary screen. Vibrating screens are most

commonly used.
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3.5 Tertiary crushing: Tertiary crushing is carried out in units that produce stone
dust as their primary product. Dust is usually a by-product of stone crushing process.
Units that produce dust, install a separate machine, usually roller crushers. Stones

of size 10-20 mm are sent to roller crushers for grinding into fine dust.

3.6 Product storage and loading: After crushing and screening, final product is
transferred to a conveyor belt which distributes the product into different stockpiles,
depending on size of the product. The product/fines are either stored as stockpiles or

directly loaded into trucks & dumpers and transported.

4.0 Environmental issues associated with Stone Crushing Units

The major environmental issue due to operation of a stone crushing unit is fugitive

dust emissions which is contributed by the following processes:

» Primary crushing: Primary crushers breaks large boulders into smaller sizes.
Crushing process as well as unloading of stones generate a substantial amount of
fugitive dust. Mechanism for water sprinkling is provided to reduce fugitive dust.
Some primary crushing areas are partially or completely covered with a shed as a
measure to further prevent the fugitive dust emissions to surroundings, however
at some places partial coverings provided which do not appear to be sufficient to

such emissions.

= Secondary crushing: Compared to primary crushing, fugitive dust emitted at
secondary crushing is relatively higher. Generally, insufficient covered shed

provided in the process results in fugitive emissions.

= Screening: Screening process is also a source of fugitive dust emissions. As the
material is conveyed to screen from secondary crusher, screen vibrates and thus,
separates the material of different sizes resulting into huge amount of fugitive dust

emissions. Generally, units provide covered shed and water sprinklers to combat
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dust emissions however, improper design and operation of sprinklers and improper

covering is an issue.

Tertiary crushing: Fugitive emissions are generated during grinding of stones into

fine dust.

Conveyor Belt: Conveyor belts are primary means of transferring raw materials
and products from one end to the other. Movement of products on the conveyor
belts is a potential source of fugitive dust emissions. To reduce dust emissions,
water sprinkling arrangement is provided on each belt. Some units cover conveyor

belts either with sheets or thick cloth to reduce dust emissions.

Product release and storage: Fugitive emissions generated during transfer of
material through telescopic chutes is lower than that generating during direct
disposal of product on stockpile. Material, such as stone dust, stored in open areas

is are also a potential source of fugitive dust emissions.

Although no process waste water is generated from stone crushing units, however,
water is used for sprinkling, conveyed to settling tanks of appropriate size which is
recycled and reused in process.

5.0 Environmental Guidelines for Stone Crushing Units

The stone crushing units should adopt following environmental

prevent/suppress fugitive dust emissions from their operation:

Source of emission

Measures to be Taken

Unloading of raw
material for storage

Water sprinkling with adequately designed nozzle
which produce tiny droplets of water should be
provided during raw materials unloading .

Unloading of raw
material into hopper

e Three sides and top should be covered and one
side may be kept open for vehicular movement.

o Water sprinklers should be provided on approach
roads.

guidelines to




Primary Crushing/ Jaw
Crusher
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Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for|
movement/maintenance.

Primary crushers/jaw crushers should be covered
with tarpaulin/cotton cloth/suitable materials to
contain fugitive dust emissions (Figure-1)

Water sprinkler system with adequately designed
nozzle which produce tiny droplets of water should
be provided at primary crusher/jaw crusher so that
fugitive emissions are contained and amount of]
water sprayed should be optimized.

Secondary Crushing

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance.

Dry extraction cum bag filter followed by cyclone to
be provided for control of emissions.

Screening

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Door to be kept closed during
operation.

Flexible covers where conveyors pass through the
screen house should be installed at entries and
exits of conveyors to screen house.

Dust extraction system connected with bag filter to
be provided.

Provision of water mist sprinkling systems with
adequately designed nozzle which produce tiny
droplets of water should be made at inlet/outlet of
screens.

Tertiary Crushing

Crusher should be completely enclosed by GI/IMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Dust extraction system connected
with bag filter to be provided.

Provision of water mist sprinkling system should be
made with adequately designed nozzle which
produce tiny droplets of water.




Conveyor Belts Conveyor belts should be properly covered from node

447

to node with a thick sheet of suitable material along
with water sprinkling system with adequately
designed nozzle which produce tiny droplets of water.

Discharge points Flexible Telescopic chute from top of discharge point

to the ground level should be provided (Figure-2 &
Figure-2(a)).

Product storage « Properly designed telescopic chute of adequate

length of suitable material should be provided at
ends of conveyor so that dust generated from this
section is contained at source.

« All open stockpiles for aggregates of size above 5
mm should be kept sufficiently wet by water
spraying.

o Stockpiles of aggregates of 5 mm size or less
should be covered to ensure that same is not
carried away (or whipped out) by wind.

5.1 General Measures

Wind breaking wall: GI/MS/brick wall should be provided along the periphery of
crusher. Height of the wall should be 3-ft more than the highest node of the crusher.
Roads: Metaled/concrete roads should be provided within the premises. Ramps
and the entire ground area inside the premises should also be metaled.
Housekeeping: To curb the air pollution in the crusher premises, arrangement of
rotating water sprinkling system/fogger/Anti-smog gun should be provided. Water
sprinklers should have adequately designed nozzle which produce tiny droplets
of water, as such system is more effective in dust control with significant reduction
in consumption of water. Fine dust accumulated and bag filters in the crushing area
should be cleaned at regular intervals and the collected dust should be stored in
sacks for further sale or disposal.

Plantation: 2-3 rows of tall trees should be planted around the periphery of crusher.
Housing should be open for movement of mechanical drivers, conveyor belts, etc.

should be sealed properly with flexible rubber flaps.
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Name of the unit, contact details of the owner and address of the unit, plant
capacity and date of issue of CTE/CTO from SPCBs/PCCs should be displayed
on the display board at the entrance.

Transportation: Vehicles carrying any kind of material should be completely
covered.

Regular wetting of roads should be done to suppress dust within the premises to
control dust emission re-suspension.

Water consumption and handling: Unit should provide settling tanks of appropriate
size and recycle & reuse of the water in process. Crusher should provide a water
storage tank with adequate capacity. In case of use of groundwater, stone crushing
unit should obtain permission to extract groundwater from the Central Ground
Water Authority (CGWA)/Ground Water Department (GWD) of the State/UT. Unit
should maintain proper log book of consumption of fresh water. Depending on
availability, efforts may be made to use STP treated water instead groundwater to

control emissions from process activities.

6.0 Regulatory/Monitoring Mechanism for Stone Crushing Unit

1.

Stone crushing unit should obtain Consent to Establish (CTE) and Consent to
Operate (CTO) from the concerned SPCBs/PCCs.

Unit while applying for CTO/renewal of consent, should upload the duly filled
checklist attached at Annexure-1 along with digitally tagged photographs and
videos of the crushing unit to ensure compliance of the conditions mentioned in
the guidelines. SPCBs/PCCs should digitally verify the said conditions before
issuance of CTE/CTO/renewal of consent.

CCTV/PTZ cameras should be installed at the entrance and all corners of the
premises of the unit covering entire area with minimum of 30 days data storage.
Stone crushing unit shall comply with emission norms prescribed under the
Environment (Protection) Rules, 1986 and conditions laid down in CTO by
concerned SPCB/PCC.
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Online/manual ambient air monitoring systems to be installed in crusher zone as
per CPCB/SPCB guidelines — in upwind and downwind directions.

Stone crushing unit should develop green belt as per the plan approved by
concerned Department of the State/UT.

Local authorities should associate with stone crusher associations for the
construction of metalled road in the entire crusher zone.

A District Level Committee should be constituted under chairmanship of District
Magistrate/Deputy Commissioner so that surprise inspections for surveillance of
stone crushing units located under their jurisdiction can be carried out on regular
basis.

Health survey of workers should be carried out by the stone crusher on half-yearly
basis.

New Crushers should be allowed to operate only in dedicated crusher zones as
per the siting policies of SPCBs/PCCs.

Stone crusher unit should be operated only during day time (i.e. 6.00 AM to 10.00

PM) to avoid inconvenience to the nearby residents due to ambient noise.

Figure-1: Covering of Primary/Jaw crusher
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Figure-2: Chute from top of discharge point

Figure-2(a): Chute from top of discharge point

10




451

Annexure-1
Format/Checklist for SPCBs/PCCs before issuance of CTE & CTO
S. Fugitive Emission Source Checklist for compliance of conditions of|Yes/No
No. |Locations Environmental guidelines
1. Unloading area of raw material,|Water sprinklers installed with adequate
primary  crusher, Screener,|designed nozzles (Upload photo/videos).
conweyors belts and transfer
points
2. Primary crushers, Secondary|Enclosures by GI/MS sheets on top and at
crushers, Screeners and tertiary|least three sides completely from the ground
crushers level (Upload photo/videos).
3. Secondary, Tertiary crushers|Dry extraction cum bag filter followed by
and Screener cyclone.
(Upload photo).
4. Covering of Conweyor belts|Covering of Conveyor belts
from node to node with a thick|{(Upload photo).
sheet of suitable material
4 At discharge points Flexible Telescopic chute from top of
discharge point to the ground level (Upload
photo).
5 GI/MS/brick wind breaking wall |Wind breaking wall (Upload photo)
of 3-ft more than the highest
node of the crusher along the
periphery of crusher
General
6. Wind breaking wall GI/MS/brick wind breaking wall of 3-ft more
than the highest node of the crusher along
the periphery of crusher (Upload photo)
7. Roads Metalled/concrete  roads  within  the

premises. Ramps and the entire ground
area inside the premises should also be

metalled

11




Suppression of dust within the

premises
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Arrangement of rotating water sprinkling
system/fogger/Anti-smog gun in the
premises to suppress dust within the
premises to control dust emission re

suspension

Green belt

Plantation of 2-3 rows of tall trees around

the periphery of crusher

Display board

Display board at the entrance, having name
of unit, contact details of owner and addres s
of unit, plant capacity and date of issue of
CTE/CTO from SPCB/PCC

10

Covering of wehicles

Covering of wehicles carrying any kind of

material .

1"

CCTV/PTZ camera

CCTV/PTZ cameras installed at the
entrance and all corners of the premises of
the unit covering entire area with minimum of

30 days data storage

12

Photos/videos

Upload photographs/videos ensuring
compliance of all conditions as mentioned in
the guidelines while applying CTE/CTO/

Renewal

*kkk
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wl T frrer 7 et stweresrasTy ot st st

Sr. | Officer /Agency Cencerned | Duties
No Department .
| 1. ! District Meagistrate, Sub-Divisional | Revenue Corresponding Rules  for  the
: Magistrate, enforcamant of the Moise Pollution
Control  measures  within  their
. respective lurisdiction. i
2. | Police Commissioner or any other | Home The Police Authorities will  be
j officer not below the rank of the respensible for initiating further legal
i Deputy Superiniendent of Police actions in respact of the violations..
I designated for the maintenance of
Arnbient  Air Qual:ty Standards, as i
mentioned in the Rule 2(c) of Noise
i Poilution{ HRegulation and Control)
i Ruies, 2000. -

3. | Municipal Commissioner, | Urban Corresponding  Rules  for the
Additional/Deputy Municipal | Developsment | enforcement of noise standards laid
Commissloner/ Chisf = Officer of down under the  Environment
Municipal Council/Committee Govt. of (Protection) Rules, 1886 at source for
Maharashira not below the rank of the construction  projects, utilitiss  for
Deputy Superintendent of Police, buildings (ACs, DG sets efc),

domestic appliances, development and "
cther activities in their jurisdiction.
The urban lccal bodies shall be
responsible for demarcation of the
silent zones as per the Noise Rules,
2000 and displaying the sams
adequately.
The urban local bodies shall include an
Action Plan for noise control in the
Environmental Status Report
submitted by them annually, including
-noise monitoring and noise mapping
studies.
The Llocal Body and Urban
Developmant . Deptt, Gowvt . of
_Maharashtra will not. grant any
permissions for development activities
in consistent with or in conflict with the
categorization of zone. In case of
overlapping zones, stringent standards
= : will prevail over in that particular area.,
i 4. | Registrar /Head Master of the | Higher & Corresponding  Rules  for  the
f Educational Institutions duly approved | Technical enforcement and maintanance of the
: by the concerned Government not Education/ Ambiant Noise Standards laid down for
| below the rank of the Deputy | School domastic appliances, automobilss ste. |
i Superintendent of Police Edueation in respect of any -actvity in its
| : jurisdiction,
§. | Dean/Superintendant of the | Public Health | Corresponding Rules ~ for - the

‘Governmant Hospitals not telow the

rank of the Deputy Supsrintendent of
Poiice

enforcement and maintenance of the

l Ambient Moise Standards laid down for

demestic appliances, automobiles ete.
in respect  of any activity in its

¥g=-0f00
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constituted under varioys Laws and
Fublic Works Departmeant,

Dw;!opeméﬂt

2
¥
- ' jurisdictior:. ]
B. }Haac! of MM.R.DA, M.S.R.D.C., | Urban Corresponding Rules for tha
t CL.D.C.O, having 'nca! Jurisdiction enforeemsnt and raintenance of

Noise Standards laid down under the
Environmant {Pratection) Riles, 1088
at source for construction prejects,
utilities for buildings {(ACs, DG sats
eic.), domastic appliances,
development and oiher activitias in
their jurisdiction

Thesa Developmental  Authoritios |
should  include adeguate  noise |
abatement meastires in thair project

activities such as noise barriers'to the |
bridges and flyovers, tree plantation fo
roads efe. - .

respectiva jurisdiction not below the
rank of the Deputy Superintendent of
Falice . : ;

(i) Head of Maharashtra State Road
Transport Corporation or any offlcer/
Depot Manager not below the rank of
the Deputy Superintendent of Pglice,

(i) Traffic Police Authoritiss not
| below the rank of the Deputy
]_ Superintendent of Police

(Transport)

7. | Member Secretary and any officer | Environment (i) Monitoring of Ambient Neige LaVels
Maharashira Pollution Control Board Department in case of specific requests from other
not oelow the rank of the Deputy | authotities .referred in the tabla _afichy
Superintendent of Police communicating the rssults 107 the }.

respective: - Authoritiss  for further |
nacessary action at their ang, = TR
(i) For the enforcement of “Noise
Poliution ~ Contrel  Mezsures and
; Standards in industrial argas.
L8 [ () Any officer from the State | Home Enforcement and maintenance of the
Transport Department Deputy | Departmeant Noise Standards iaid down  under
Regional Transport Officer in their Environment (Protection) Ruies, 1988

and Motor Vehicles Act, 1939 for the

new and operating vehicles withis thejr 1

respeciive jurisdiction,

The ncise levels generated by the in-
use vehicles should be monitored
while grant of Pollution Under Control
Certificate.

§g-0%08 -3
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L1
gifire-
Schedule _
{Under rule 3{1} znd 4(1); of Noise Pollution {Control and Ragulation) Rules, 1929
Ambient Alr Quality Standards In respect of Noise
Arez Code | Category of Area/Zone Limits in gB{A) Leq* =]
. ! Day Time Night Time
(A | Industrial Area s 75 70
(B CommerciaiArea 85 55 %
{C) Besidential Area . 55 : 45
(D) Silence Zons 50 : 40 ]

v,

Lray tims shall mean from 6.00 2.m. 10 10.00 p.m.
Might time shaill mean frorm 10.00 p.m. to 500 a.m. -

Silence Zone s defined as an area comprising not less than 100 meters around nospitals,
educaticnal institutiens and couwrts. The silence zones are zones which are declared as such by
the competent authority. :

Mixed categoriss of areas may be declared as one of the four above menticned categories by the
compatant authority.

e

*dB(A) Leq denotes the time weightea average of the lavel of scund in decibels on scale A which ia

relatabiz to human hearing.

A "decibel" is a unit in which noises is measured,

A", In dB{A} Leq, denotes the frequency weighting in the measurement of noise and corrasponds to
frequency response characteristics of the human ear.

Leq:itis an energy mean of the noise level, over a spacified period.

2.

(A)

(B)

gg-0

Standards / Guideiines for control of Noise Pollution from Stationary Diesel Generator (D)
Seis, |

Meoise Standards for DG sets (15-500 KVA)

The total sound power level, Lw of a DG set should be less than, 94:10 logs, {KWVA), dBiA), at the
manufacturing stage, where, KVA is the nominal power rating of a DG set. This level should fall by
5 dB{A) svery five years, till 2007, L.e. in 2002 and then in 2007

Mandatory acoustic enclosurs/acoustic treatment of room for stationary DG sets (BKVA
and above). :

Neise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating the
room atoustically. : -

The acoustic enclosure / acoustic treatment of the room should be designed for minimum 25 dB
(A} Inserticn Loss or for meeting the ambiant noise standards, whichever is on the highar side {if
the actual ambient noise is on the higher side, it may not be possiole to check the performancs of
the acoustic enclosure/acoustic treaiment. Under such circumstances, ihe perdformance may be
checked for noise reduction upto actual ambient noise level, preferably in the night ms), The
mzasuremant for insertion Loss may be done st different points at 0.5 m from the acoustic
enclasurafroom, and than averaged.

200 YOD-4-Q002 ]~3
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The DG set sheuld also be orovidad with proper gxhaust mufier wih Insertion ioss of minimur
258 (Al

Guidatines for the manufacturersiusers of DS sels {5 ¥MA and pbove).

Tha manufactursr should offer to the ussr & standard acoustic anciosurs of 25 dBjA) inssrhon
Loss and also a suitabla exhaust muffler, with insertion Loss of 25 dB(A).

The user shouid make eifers 0 bring dawn the roise levals dus fo the (.G, sel, oulside hig
premises, within the ambient noise requiremernits by proper siting ana contrel measuras,

The manufacturer should furnish noiss power levels of the unsilenced DG sets as per standards
arescribad under (A} :

The total sound power iavel of a [0.G. sei, at the user's end, shall bs within 2 dB{A) of tha izl
sound power leval of the DG ser, at the manufacturing stage as prescribed under [A).

instatation of a DG set must be strictly in compliance with the recommendations of the DG sst
manufacturer. . : ;

A proper routing and preventive maintanance procedure for the DG set shouid be set and follovesd
in consultation with the DG set manufacturer, which would help to prevent noise levels of ihe DG
set from detariorating with use.

Noise Level Standards for Coal Washerles
Operational | Working Zone - not to exceed 55 dB(A) Leq for 8 hours exposure.

The Ambient Air Quality Standards in respect of noise as notified undar Environment {Proteciion]
Rules, 1086 shall ba followed at the boundary line of the coal washsry.

Code of Practice of Coal Washery

Water or Water mixed chemical shall be sprayed at all stratégic coal transfer poinis such as
conveyors, loading/unioading points etc. As far as practically possible convayars, transfer poinis
etc. shall be provided with enclosures. :

® The crushers/pulverizers of the coal washeries shail he provided with enclosures, fitted
with suitable air poliution control measures and finally emittad through a stack of minimum
height of 30m, conforming particulate mater emission standards of 150 mgf’Nn'F or
provided with adaquate water sprinkling arrangement. !

* Water sprinkling by using fine atomizer nozzeles arrangement shall be provided on the
coal heaps and on land around the crushers/pulverisers.

% Area, in and around the coal washery shall be pucca either asphalted or concreted.

b Water consumption in the coal washery shall not excesd 1.5 cubic meater per tonne of
coal.

& The efficiency of the setting ponds of the waste water treatment system of the cosl

washery shall not be less than 80%.

% Green bel shall pe developed along the read side, coal handling plants, residenti
complex, office building and all around the boundary line of the coal washery.

& Storage bunkers, hoppers, rubber decks In chutes and centrifugal chuies shall be
provided with proper rubber linings.

Fde0foo =33
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* Vehiclas movement in the coal waghery arsa shall be regulated effectively o avaid traffic
congsstion. High pressurs normn shall be prohibited, Smoke emilssion from neavy duty
vehicle operating in the ¢oal washeries should conform the standards prescribed under
Motar Venicle Rules, 1989, : .

4. Nolse Standards for firs-srackers

A} The manufacturer, sals or use of fire-crackers generating noise level exceeding 125 dB(AD or 145
.r -y F . . 2 aq i
dB(Clyx at 4 meters distance from the point of bursting shall be prohibited.

{i} For individual fire-cracker constituting the series (jcined fire crackers), the above meniioned iimit
be reduced by & log., (N) dB, whers N=Number of crackers joined togsther,

8. The broad requirements for measuremant of noise from fire-crackers shali be-

() The measursments shall be mada on a hard concrets surface of minimum 5 meter diameter or
aquivalant. .

(i} The measuremant shall be mads in free ficld conditions i.e., thers shall not be any reflecting
surface upto 15 meter distance from the peint of bursting: -

(i) The measurement shali be made with an approved sound level meter,
C. Tha Department of Explosives shall ensure Implementation of these
standards,

5. Noise Limits for Generator Setg run with dizsel
Noise limit for diesel generator sets {upto 1000 KVA). manufactured on or after 1% July,
2003

The maximum permissible sound pressura lavel for new diesel generator (DG) sets with rated
capacity upto 100C KVA, manufactured on or after the 1% July, 2003 shall be 75 dB(A) at 1 meter
from the enclosure surface. ; '

The diesel generator sets should be provided with integral acousiic enclosure at the
rmanufacturing stage itself,

The Implementation of noise limit for these diesel generator sets shall be regulated as given in
pelow mentioned paragragh.

Requiremeant of certification

Every manufacturar of angine or avalry importer of engine or product must have valid certificates
of Type. Approval and certificates of Conformity of Production for aach year, for all engine models
being manufacturad or for all enginas or product models being imported, after the sffective date.
with the emission limit as specifisd in earlisr paragragh, i
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{1) Noise limits for vehicles applicable at manufaciuring stage

irom the year, 2003,
| &
Sr.No. Type of Vehicle Neise Limits dB(A) Date of
. Implementation
{1) (2) (2 (&) i
1. Two Whaeler
1
1% January, 2003
Displacement upto 80 cm® 75
Dispiacemant more than 80 cm® e
but upto 175 em®
Disglacamem more than 175 89
cim
2. Three Wheeler
1* January, 2003
Displacement upto 175 cm® 77
Dis?lat:ement more than 175 80 |
cm |
3. Passenger Car 75 1* January, 2003
4. Passenger or Commercial
Vehicles
1* July, 2003
Gross vehicle weight upto 4 80
tonnes :
Gross vehicle weight more than 83
4 fonnes but upte 12 tonnes
Gross vehicle weight more than 85
12 tonnes

gg—-0%00 =-YH
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2) . Neise Limits for vehicles at manyfacturlng stage applicable on and from 1% April,

2005

|
Sr.No. Type of vehiclas | Noise Limits ,
LED Two Whaelers "
]
]
1.4 Displacement upto 80 cc : i e |
12 Displacement more than &0 cc but upio 175 | . 77
' co ' :
1.3 Displacemsnt more than 175 co ' a0
| 2.1 Three Wheelers
2.1 Displacemant upto 175 cc i 77
2.2 Displacement more than 475 cc 80 .
3.0 Vehicles used for the carrlage of 74
passengers and capable of having not
morg than nine seats, including the
driver's seat
4.0 Vehicles used for the carriage of passengers having more than nine seats
Including the driver's seat and a maximum Gross Vehicle Weight (GVW) of
more than fonnes i
4.1 With an engine power less than 15010 r 78
4.2 With an engine power of 150 KW or above 1 80
1 5.0 Vehicles used for the carriage of passengers having more than nine seats
3 including the driver's seat: Vehicle used for the carriage of goods. {
5.1 With a maximum GVW not exceeding 2 Fi =
: tonnes
i With a maximum GVW greater than 3 tonnes 77
but not exceeding 3.5 tonnes
8.0 Vehicles used for the iransport of goods with a maximum GVW exceeding 3.5
tonnes ; i
T
G.1 With an engine powsr less than 75 W 77
B2 With an engine power of 75 KW or above but ; 78
£ less than 150KW :
6.3 With an engine power of 150 KW or ahove BD
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7. Nolse Standards #art E:-
A. - Nolsz limits for Automobiles (Free Fiald Distance at 7.5 meter in dB(A) st the
manufacturing stage. : :
{2} Motoroyela, Sccoters and Three Wheslers : 80
{b) Fassenger Cars : - 82
{c) Passengar or-Commercial vehicles upto 4 MT BS
(d)  Passenger or Commercial vehicles above 4 MT and _ 89
Uplo 12 MT
{z Fassannsr or Commercial vehicles axeeeding 12 MT 99
8. Domestic appilances and construction equipments at the manufacturing stage to be
achleved by 31* December, 1993.
EY Window Air Conditioners of 1 tonto 1.5ton 88
(L) Air Coolers - &80
{c) Refrigerators 48
(d} Diesel genarator of domestic purposes B85-80
{e) Compactors (rollers), Front Loaders, Concrete - - 75

Mixers, Cranes (moveable), Vibrators and Saws

Iicirirkiony
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